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further orders, I hope Respondent No,2, Secretary to

Government of Orissa inthe Departm nt of Forest & Environment

will give necessary instruction tothe learned Government
Advocate (State) to faform this Bench regarding the orders
passed by the Chief Minister.Mr.A.K.Misra, learned counsel
is also requested te give necessary information on the date
fixed, Copy of this order be served on Respondents 2 & 3
thexough a Special Messenger at the cost of the applicant
who should deposit Rs,40/-(Rupees forty) omly in cash in the
Cash Sectiom which whould remain in suspense account and be
given to the Special Peon m“:l% would carry the order to be
served on the respondents 2 & 3.

Se Put up on the date fixed.
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Vice-Chairman

Mr. Aswini Kumar Mishra learned counsel appearing

for the Petition

wants to withdraw the same.
withdraw the application. L
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Vice-Chiairman

er does not want to press this matter and

petitioner is permitted teo
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